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11on'ble Srnt. taksh;ni S;iaminathar), onber(J) 
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4r.D.V.Gangal 
Avocate for the 
Applicant. 

,V.S. surkar 
Counsel for the 
rtesponden s. 
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kc.V. 3.1as'irkar for the rer;pondents. 

This contetpt petition has been filed 

by the applicants for norinlpl?mantation of our judgrent 

dt. 17.6.92. 

Mcording to 4r3urkar an S.L.P. 

has been filed before the Hon. Supreiae Court ata Inst 

the judgment but no stay has been rjranted. 

We, therefore, direct the rspondents 

to implement the judgment within two rronths from 

today unless in the mearhile they obtain a stay 

from the Hon. Supreme Court. 

With these directions the CP is 

disposed of. 

Copy of this ordr be qivn to the 

parties. 

(s.Lakshmi Swaminathan) 	 (1,v.Prio1:r) 
lernbor(J) 	 knnber(A) 
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